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FY = A weamr daT
(@R, agwiaT i) fra Feamr )
FfgEeT
TE faeett, 17 wrerqa, 2017

ar.&fA. 1317(3r). —Freareh Raw, 1971 7 i o 7 & forn Fwferea = qa =
FeRT AL FHleAreT ATSH=H, 1968 (1968 FT 46) T &TT 36 FIT Y& LThAT T TATT Hd g0 TATT &l
TEATS FIAT g, ST AT A AU 39 a4 =R ft sy F oo e g yafEe g A
TATAAT & TR BT SIrar 2 e 7g g=ar < Sredt 8 B o<y s 5w arfte & e wea F
TASTIST § TAT TRAT 7 ATSG=AT ¥ TAAT STAT T IqA= FT <8 AT 5, A faw & srafer f qarfa &
weTq e o s,

TH ATAT T AT, T2 S AT d 19 fam iy ety it aarfy & wga 3% yrew s Y araq Bh
=R o ITH BT @ heatd F¥hT G fa=me o srosm;

I<h ITRT (RA| H arad I el ST AT F HYH A (FTEA qLA), FIU T AT FHearo
HATAA, Fi, TEHRAT ST AT HEATI [AHET, FT a1, 75 et - 110001 T STATUT AT ST T |

ey ffaw
1. GfRerg A SR wH- (1) =9 FRwt v gter arm frameft (St gerree) w2017 21
(2) T TSI § T ATTH T hl TG Tl TG 21T |
2. Freareft Faw, 1971 & fFAow 45 % worme uw fReferfea e s, et -

"45. ¥ T g T FreAreht srar g @ g Frg reaneft Fetertea st § & Gl oF e w
HTEAH & WL | AT FRaT SITUT sterem 9251, erefie —
(i) saeefi Fz B, ™ (), g

(i) 9d & GHEENT T ArArd R S A et S aed a9 d99E, Sargl AT A8
FICME T {as aaTg (49%),

6333 G1/2017 (@))



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(iii) T § FTIETT Zr AT R S arer feartort f arad I saeitdy ey (3E),
gt ferarstt siqeicd Ramaaa () i 3w mieft st A (=2 fedt)

[T, =. 19-7/2006 Ht i-1]
et FTHE, T =g

feoqor © ger fAgw 9 F T, s, 9w L, 8T 3, I9EE (i) # arEnfA '@ 1650(37), aE
19 sI<pa<, 1971 ZIRT THIa T T o ST qoaearq Meterad T See Ty 77—

arF[. 474(3), I 24 ST, 1976,
ar.&.[. 736(3), aa 9 fewew, 1977,
Tq1FT.H. 1064(31), AT 7 T4, 1988,
ar.#1.1. 533(31), T 6 FTEd, 1993,
T1FT. 371(30), AT 20 WL, 1999,
ar.#1.A. 372(31), AT 20 wE, 1999,
a1.#1.19. 586 (31), AT 12 3[TEd, 1999,
a1.%1.f4. 548(31), AT 12 f&dsw, 20086,
a1.#1.4. 692(31), A 7 T99%, 2006,

. =LA, 128(31), AT 26 waEsT, 20009,

. JTELEL 174(3), 9 5 91, 2010,

. ATELE. 474(3), AT 11 J=TE, 2013,

. T AL 797(31), arE 13 q9eY, 2014,

. ATFLE. 840(3), AT 5 4T, 2015,

. ATFLE. 164(3), AT 15 wEasd, 2016,

. ATEL[. 794(31), e 12 swre, 2016,

. "rEL[. 79 (), AT 27 S9ad, 2017,

. ATELE. 106 (31), I 1 wET, 2017, 3T

. JTHALE. 1229 (31), aTE 4 sEay, 2017,
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MINISTRY OF AGRICULTURE AND FARMERS WELFARE
(Department of Agriculture, Co-operationand Farmers Welfare)
NOTIFICATION
New Delhi, the 17th October, 2017

G.S.R. 1317(E).—The following draft rules further to amend the Insecticides Rules, 1971, which the
Central Government proposes to make in exercise of the powers conferred by section 36 of the Insecticides
Act, 1968 (46 of 1968), is hereby published, as required by the said section, for information of all
personslikely to be affected thereby; and notice is hereby given that the said draft rules shall be taken into
consideration after the expiry of thirty days from the date on which the copies of this notification as published
in the Gazette of Indiaare made available to the public;

The Objections or suggestions which may be received from any person in respect of the said draft
rules before the expiry of the aforesaid period of thirty days will be considered by the Central Government;

Objections and suggestions in respect to the said draft rules may be forwarded to the Joint Secretary
(Plant Protection), Ministry of Agriculture and Farmers Welfare, Department of Agriculture, Co-operation and
Farmers Welfare, Krishi Bhawan, New Delhi-110 001.
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DRAFT RULES

1. Short Title and Commencement.—(1) These rule may be called the Insecticides (Fourth Amendment)
Rules, 2017.

(2) They shall come into force on the date of their final publication in the Official Gazette.
2. In the Insecticides rules, 1971,for rule 45, the following rule shall be substituted, namely:—

“45. Places at which the insecticides may be imported.—No insecticides shall be imported into India
except through one of the following places, namely—

(i) Inland Container Depot, Gurugram (Gurgaon), Haryana,

(i) Chennai Port, Jawaharlal Nehru Port and Mumbai Port (Mumbai), in respect of insecticides
imported by sea into India,

(iii)) Chennai International Airport (Chennai), Chhatrapati Shivaji International Airport (Mumbai),
Indira Gandhi International Airport ( New Delhi), in respect of insecticides imported by air into
India.”

[F. No. 19-7/2006 PP-I]
ASHWANI KUMAR, Jt. Secy.

Note: The Principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i)
vide No. G.S.R. 1650(E), dated the 19" October, 1971 and subsequently amended vide:

1.  G.S.R.474(E), dated the 24" July, 1976,

2. G.S.R.736(E), datedthe 9™ December, 1977,
3. G.S.R. 1064(E), dated the 7" November, 1988,
4.  G.S.R.533(E),dated the 6" August, 1993,

5. G.S.R.371(E), datedthe 20" May, 1999,

6. G.S.R.372(E), dated the 20™ May, 1999,

7.  G.S.R.586(E), dated 12" August, 1999

8. G.S.R.548(E), dated the 12" September, 2006,
9. G.S.R.692(E), dated the 7t November, 2006,
10. G.S.R. 128(E), dated the 26‘hFebruary, 2009,
11. G.S.R. 174(E), dated the 5"March, 2010,

12. G.S.R.474(E), dated the 11™July, 2013,

13. G.S.R.797(E), dated the 13‘hNovember, 2014,
14. G.S.R. 840(E), datedthe 5"November, 2015,
15. G.S.R. 164(E), datedthe 15thFebruary, 2016,
16. G.S.R.794(E), dated 12" August, 2016

17. G.S.R.79(E), dated 27" January, 2017,

18. G.S.R. 106(E), dated 1* February, 2017and

19. G.S.R. 1229 (E), dated 4™ October, 2017

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.

Digitally signed by RAKESH
RAKESH sk Soneaty
SUKUL _[:S;«IE;;IOWJO.N 16:16:45



		2017-10-21T16:16:45+0530
	RAKESH SUKUL




